|
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Q . A LLAHABAD ,

0 A Nel492 of 1992,

Churamani alias Umesh ...................Apphcant.

Versus
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Hen'ble Mr ', KObayya,A M.
Hen 'ble| MréMaharal Dig,J.M.
(By Hon'ble Mr K.Obayys, AM.)

The apphcant wag alse one of "the eandldat\es

spenserned by the Emp loyment Exehangp for the pest of
grmh Best Master, Rajpur, Gerakhpur but he was net
3> selected’ In this applicatien, {1 has besn prayed that

a dire¢tien be issued te the rns+ondents te appeint

the ap[licant as Brangh Pest Mastnr"‘ Ageerdim to tbe

app licpnt, less qualified persen has been saleeted

+e thel pest.

2% We haye heard the learrred counsal fer the
pliaam;. There is ne specific mentien as te in what

: : respedt, the asplieant was qual fied batter and the
se lagted candidate was net. Howwer, learned counsei fe
the applicant cubmitted that th rapv‘esemation of the
'iPPIiaant, addressed to the Dir[eto’r, Festal Services,

DisttfGerakhpur, dated 28“6"91 Q\nnexure-A],) is pendin

and the same may be dimeted td bhe dispes ed of en mar.

Aceeorddingly, the ragpondents ne dlreeted to es>nsider -
the t*epresentatlon of the appl tsan‘t and te dispese of ¥
same | on &aerit within a peried of three menths frem the
date|of commumication of this erder and the apmlisant
may be infermed with the result of the representation\

The ppplicatien is disp® ad of at the admissien stace j
jtsa/1f, Ne erder as te sosts. |
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